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ORDER DATED 14-11-2603,

Heard Mr,Basudev pujari,Learned Ceunsel
appearing fer the Applicant and Mr.Bimeishar Dash, Learned
Additiamal Standing Ceunsel ef Unien ef India,appearing
fer the Respondent -Telecem pDepartment angd rerused the

matecrials placed en recerd.

2e In this Qrieginel Applicatieon under sectien
15 ef the Admiristrative T'ripunals Act, 1935,the Applicant
Karuneakar Khuas(whc claims C® have served the Res sndent
felecsm Department frem 31-68-1995 te 22-12-2808 en Casual
oasis) has .rayed fer his regularisetion.In the ceunter
filed en nDehalf ef the Resgendent-pepariment,the claim
ef the asgplicent(that he was in engagement, en casual
2asis, under the Respundents) having seen disputed; the
Applicant has placed en recerd (with the tejoinder) certain
materials/decuments te suppsrt his(Applicant) cleim and
the Respondents have not peen able te dispute the sama,
Thus,the said stand taken By the Respandent Telecem
Department(in their ceunter)is nst sustainasle and,as a
censequence,we are incClined te held that the Agplicant
was certainly engaged under the Respendent-Telecem

Degartment gn Casual onasis.

3, Befere preceedine te sxamine as te wheche;
the Respendents can ®e @sked t® regulaerise the Applicant
under them, the Agplicant has placed en racsrd certain
materials (by filing M,A.N®.923 ef 2003;2 cepy ef which
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Centd,,.Qrder dated 14-11-2803,

has oeen served en Mc.3.pash,Learned Additisnal Standineg
ceuncel fer the Unien ef India)te show that Che
Respandent.Telecom nNe;artment are takine stegs te
regularise seme (455) leftoeut Casually encaged

persens as R,M.,It is steted by Mr.B.Pujari ,Learned
ceunsel appearing fer the Applic:nt,that the Resgendent.
Department scrutinised the cases of 1437 Casual Ladsurers
and have identified enly 455 persens fer oceing
reeularised;for which similer numoers (455) ef RM

pests have new dDeen created/sanctiened and that stegs
are new Neing taken te resularise these 455 identified
casual lapeurers a§ RMsfer which their Bie-detas were
called fer (under Annexure-l dated 15.18,20063 te the
present M,A.) by the end of (Octeoer,2803.It has alse
peen peinted eut @y M:s.Fujari,Learned Csunsel ap.earing
feor the Applicant,cheat persens identified for seing
fegularised were engaged in the years 1995,1396,1997
and 1993 and,while giving such censideratien(fsc
regularising the left-sut Casual Lapeurers)in respect

of tetal 1437 Casual Laoceurers, Cthe Respsident-ielecem
Department did net take inte censideraticn the case

ef the Appl icant,

4, Having heard Mr.Pujari,learned Ceunsel
appearing for the Agplicant and Mr.B3.Dash,Learned Adll,

standiing ceunsel appearing fer the Resiandents,we are
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centd,..Order dated 14-11. 286 3.

ef the view thet since the stand ef the Res . endent.
Taeleacsm NDegartment,in thelr ceunter,was thet the
Applicant ywas never im engagement under them;they
might nel have taken inte censideratizn the case
of the Applicant(while they were censidering the
cases st 1437 Casual Laoeurers) fer regularisatisn,
But new that we have held (in pgara-2 aoeve) that
the Applicant was in casual engagement under the
Respendent Telecem Deparltment,we hersnvy disbese ef
this Original Applicatien with direction te the
Respenlents te exaeminNe (re-examine) the case of the
Applicant (even 5y giving him ber.sonai hearing,if he
¢ se cheeses) fer his regularisatien and,until full
censiderstien is given te his (Applicant)case and
he (Applicant) is intimaced ansut the result of
such censideration,the Respendents sheuld net
‘
finalise the reeularisacicn &f the 455 Cgsual
;(»77 ' Laeeurers im the newly sanctiened 455 RM Pests.
0/7[‘///\//)//‘8 ("A“”"""tf/ Befere parting with this case,liserty is hereey
7» o G s séy eranted te the Applicent,whe is present in ceurt,te

6&7&4 qp’\o&’. regresent his case pefeors the Respendents within

S(O\%\\\V seven days hence,
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w 9 5 with the aveve findings, evservatiaens
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and directiens,this Original Applicatien js dis.esed eof,
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